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GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI

feeeht faum 9T gfaread
RIPKCE]
faeell, 3 SFaR, 2022
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18 DG/2022 (1)
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frgfaa o= ;
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TS B 99 SUR o
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faeafaerera o @ a1 fo=< wfeqal & v & fog smawas a1 argufie
@l Gl 3R BRI B el S favafderer & w1 ar fBl sewar
@ wiftq & fore smawas a1 Aerad e,
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H Fgad a1 a1 IEH BIS A US URY IR A1 [Aeafderery & o b
T H Y9I o, FIdD 8 AT 9B BT f fARfoeR &1 & So™ &
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W I AP 2 fawafered @ oRFEM & ogaR e aifvd
fopar T 2 |

fareafqemrea =

o

1.

(1) womfa S R & FaerR S0 ®R & dwerd d Riefor, srgeem
3R FeTAfeTe THd Y@ dTel s e # yrerd fag 2

(2 gofa @ FYfs Henfufy grn, W AT @, W At $ fow &R
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qi—gaufa R g fhar SR SR g8 FuiRa wrfdal iR st &1 9am &9 |
AhTaTeE 13 U UPR UG ARRIEIE B A @ g IR a8 iR erear
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ST @R a7 fuiRa wrfadal vd ot o Hunfea o
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i. qerteaf

)

ii. @oruf

9
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i
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vii. faeafdernery srgar AT &1 usb gfcfie
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TRy a1 I e e e ufafafe

iX. X5 WfEP AT 3R HfNeror uRye BT U i
X. RS & AER WR Whall & al S

o
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Y gRY |
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iii. R © Th e $ g 0l Refa # wHr e @)
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T &, O OSB! ARl FHIG PR T ST,
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P tq 459
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FUR R fAer a1 Giien & g, =rares o frefeRad o=
B R wfeaar o 8 —

i faeafderery & aiffe Rurd iR aiffe orarel ik W o
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111 U o= B fAaiRa &=a1|
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fopar <o |
3.

i, FAURT A1 FHeafd R A1 AT WI AT IRTAT S BH H HH
M AR & TR W RTAT 1 4% ey g |

ii. =T & TIPS dob b U MG Tgg fod &1 Aifed fear
ST |

iii. =TT @1 AmETgen | HIS[E@ TP foes Aol ¥ PRA B8N |

iv. UdP e B Uh A BN 3R Ife <grirery gy fReiRe fey
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3. T8l @IS Afh U+ yg IT FYRH & HROT Yau dls & F&d 99 77
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5. e d Bl A 39 RAT F Ao F8l 2, afe 98 AN <l &f
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3IWYTH 3 Afed, T Wi, Hs, WA AT ufepferdl #, S
I WR, I FHel, I 9RA H @ HURT BT WIS H, 59
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JATTTYS TTEHT BT FARAT HRAT |

vii faeafqenea & fSeRal, sreamei, faenfit ik wHenRar o
Rreradl W faR &=, 99 W) ol o iR 3fe Suygad wwsm ST,
Tl 9D B BRAT |

Viil HeId &1 FEivr SRAT iR R # et & |- 3 &l
R ARKAT BT gD AT IR HHaTRAl & fAf= dant o fFeee vd o
3R I AT BT fFIiRer ST | g2t fb URl & Gord, HHaRAl b
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X &E gRye | WAL B & 98 qRIEDi iR qeIRell 31 g
FRA1, 3R If raegd B A I 8T 3R I Yoob, URARAT R
AT SR 3 W T BT |
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Xii. T 3= TIRRAT BT TANT PR IR W 1T B! BT el hR
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iv. gewl & = wawe @1 Refa # 9gad @ 9 /=g 8rf |
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uRye a1 fFame Fe &1 te amifea ake
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B |

(viii) IRl gRT FMEiRd U 31 9ew |

(4)ue el & retmar e aRyg & Ael & HAGEI O a9y BT
S,

sfere aRuyg
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do@
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iv) faeafderera # I Aifda Afthdl & orarar o= ARKAT & AT
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RAre o
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(ix) a1 gRT WHR QAT UR, HAIRY, TIRRMT 3R F= BRI & oy
SRR B 2, 9T 3R AT T BRAT AR 9D [0 [REPR B
FABTRET AT,

(x) werel 3R wer el @ Y w6k aft 9% gem
TP B IR S0 TR, YRR, I 3R o= v dor ¥d iR
W?ﬂ

(xi) TeTIell & SMATTH TAT MG B ARG Bl Jaxen & forg RyriRer
‘DAL,

(xii) faf¥=1 oiemsl & uRomH aiffa &R IR SdT FAHIE HRAT 3ferdr
T, FSwAMT, oTesid, SUIfer 3fR 3id ATferdT UaTH BRAT 31T Sd forg
A8 <

(xiii) gfre, sraglaal, ¥ iR REHR o M iR gl 9§ Hdg
I A B ATAR A YREBR UG HRAT =gl

&1 RwIRell &1 favafdenreay gR1 $9d IRGR & gd 3rgae ¥ ar faar
T whdT § AR 39 GdY H I BN FEIdl ITIE | G A S
2

(xiv) e & oy FEiRT o & dreamd srgHifed AT 2T I
AT BT ferar FefRa srerar RwiiRer @1 T8 ey gxad! &I Jddg
BHAT AR D YHreH & i o

(xV) FHRE—EHI R QW B 3R IERT BT 3FHIGH BRI, Sl eI
qer fafge=r g sruféa
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(xvi) FHI—\AT W e & Iufdrd AD! BT goid AT dlfh
fareafemera # uery o 3@ Afde Siferal iR urgasmHl &I TR & H
IFPT UTed fHar S A,

(xvii) ¥fere Al & ey #H, 0 I wiel B fatg weer iR U
T BRI BT, S 59 JIfAH & Iraen=i 97 396 Ifaid 9917 U
reTeRT iR faf s & wgfea srgured & forg amaws 81 &

= N

i) fRrem gRye amawrs 89 R 6@ ax wadl 2, fbg Ul Je@i @ Hwen
Afdd 9¥ B IRM A9 A HH T8I B A1,

(ii) Rrem uRyg &1 95& &1 BRA T B & foy Rienm aRkeg &
Tp—fEE dew SuRerd 8 =Ry

(iii) TR H Bl AMel BT PR 7AW BIAT B, A1 9gAd Bl [ ||
BT AT B

(iv) fRrem uRyg & 3regel Wid URYE & IS F&w &I Udh dIc a3 Bl
gfe frem gRve grT FuiRa  fRdl wo9 R el &1 d=m 99 B
2, O aegel ® UM, SIfARad WU W, Us foiige |ad g

)ﬁrmqﬁwaﬁmmaﬁammwﬁmaﬁmaﬁ?
Srafcr @l srguRerfd #, d8@ # sruerar & foru aufa dew gRT sreverar

DI ST |

(Vi)afe 9IS gRT dIchifeld HRaTs 3Maedd & STl &1, df 3fede], ydeu
IS, ATAAS oH—a ® foIT 9IS & TERT DI BTSSR BB
AT UG PR Fhd © AR Pl S aTell IRATAT dRalg a9 db T8l DI
STl O 9 6 9IS & dewl &1 9gAd FEHd | 8 9T 8 9 UGR
P S Tl PRATS W g8 B T TS BT AT BRI ST AR IfS
HafrT uTfreRY B1g ot o # rAwel Ied €, O "I derdf Bl
g fobar sem, e foofe sifom g,

frﬂ

te

o%l?

facha afafa

25

1. Udg ars gRT US faa |MAfd wfed srft forad Feafoiad enfae
B
i. ol — AAfT seue
ii. WRHR & yue Afgd () srerar 96 AT

iii. WROR & Y WU Afea 1ar Afed (T f2e)

iv. TEUH 9IS gRT oMU+ |l § 9 A fhy S R v |
PHH U e fAzafdenciar &1 HHar) =8} 89T @1fey

v. favafaerea o1 WRER
vi. fad fgae vew afyg g
. U o= e o aRfFEr gy genfeiRa fu o |

2. FHoufd & emar A Affa & Jewl & driee yeud 9 @
W @ WU # a9 Xg qd e |

3. faca 9fRfd @ ol 3N ddd g9 bR 8T —

1 favafaerem & a1ffe goc & S 3R BEdIH &1 dor s
AT R Uae 9t BT RIBIReT &9 |

il. U ¥ & I R IR HA7 IR yda 9 Bl Sd] B
PR,

. TSl & Fuud ¥ Sefera g uRdral, 9999 3R S99 A#Sl Bl
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JUIUSY, ST goic H WM 8l 8Id, &I ofid Uded dls & fa=mref
W o A gd g |wfifd grr & ool

iv. fad fiss gr1 R g U fwafdenea @ aiffe orar—iar
3R I agA faemR &=+ &g fa affd & srgeremel wgd
Py ST € SR TouTd S Yeed dls & \HeT U (bl ST
&

v. fac 9y g1 favafdenred @) omg ofR |9EEl & R W 9y #

B dTel ot At MR AR—=madit @ Y W eiRa & oiR
freafqenre gr1 o |ffd @t srgafa & 39, 59 FeilRa A 4

3fferep &g =El fbar S
vi. favafaemera &1 ywifad o= ot ) o 9we & 3

ST 3ferdT YEEE IS AT Gt bl RIETRe SR, i A1 dr W9
IO UBt W B Fhdl ¥ AT Y&E dIS b e W B Aol ©

4. faca 9fRfy &, @ 9§ ¥ $9 9 $7 IR Job B0 faa @l
% O Ao AdaR 6 988 &1 oA |/ T
5. Su—gefa, faa |affa @1 do@i @1 sregerdr HIT qen

I@T SIURAIfT # do # fraifed waw seuerdr svm |
el # =1 [ B @1 Rerfd 4, SuRed 9ewil & ggAd ol ™
ey &l

IHd T4 GHTT

26

1. fiwafdened )1 wR—a9d R JATiRT sl & el aor
T S e B |

2. uRfAEl gR1 MUiRT wame den wwrnt & faum, wifadat vd @
I |

3. UAd THA Pl AR T 7190 Y9I BT TS HAT BT |

4, UJd Ihdl Bl T S BRI Sl Edd gRT UEH Y9FT A
IRSTH Bwee] BN |

5. uR® yanT | e wewr |ftafera gi—

i. TR & AR 95

il. UNTT ¥ ST BT FATAT R arel fdd
1il. 9T 999

iv. JIRT 9 g A R, A P 2 al; dr

V. W 3 i Sl Jedeell & YIaeT & R0 H U9 & 9a
8 Wb ¢ |

ioT die

27

1. favafdenred & v ygw e Mo & wu 4 f[Jeafdaey & b
YIS 9T BT T4 fhar ST iR I8 fAvafaerey & e &
o ff SclRer™Y B |

2. T IS BT TS, STD AW BT BRIBIA AR ITB! Ifdaar
3R BT AT AR &R |

I gTirerR

28

3T UIEIAR &1 oA, g I wri aRfm gRT =a1fdg 8 &R d
freafdened & WideR 8 R 7 HuiRa g |

g die

29

1. TS ol H U I dls 8N AR UM hdl die & dai
BT A 9Y DI 3@ & fog Aferes aRug g1 A1 fBar S |

2. JYYF 9IS DI I3Bi BT FaTedd AR Wi Iohi & forw srufdra
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HRA AT gRT iR fhar e |

A aRYT & T T B A, eI I8 3 B fafte
S AT HRAT qAT AR AT Al Dbl QT gRI
fufRa T | RwiRer & |

i ETIT B HTAHA AR UTGTHH e

i TR IR STHI & WR H IR & SN
I o oregae 9 © SWIad S 59 IS @ uRe B89

@ e arg A9 a¥ @Y Ay & SR Wae g frefea g
S |

30

10.

11.

12.

13.

14.

15.
16.

17.
18.

9 RRM & Urgel & S1lH, 1 a1 g fh e Aret
@ forg uRffem Sueter g —

Rreafaemey & TeR w9 o= feril & wlym, oifed vd &1,
THI—FT TR JMaeHhal Ts+ R Tfod fhar S ;
favafdenery & WffeR vd e & Al &1 drdde § aa9
Uq foReRar, Al o RiGaal & WA den s99 A6fed T oy
Hel ST faeafdene smawae GHeT a1 SUTel HRIAT T &
faeafdene @ fdmRal @ fgfaa &1 ufsan, @ dar &
e Ud o e sl wfdd, ST Ud uRaferT;

freafqene & sreamuet &1 Fgfaa &1 ufsan, o= At wre
TAT 3T HHART UG ST YR,

Hga gRareT & fore fafafde safy & fow =it o
freafaemery /ST H BRIRG JeAT9H! ToI 3T 2fdih Ih &1
Fgfaa @1 ufan, s9@ wfdw @1 fMeg gd ot Jor aRaferr;

fqeafdencr gRT e sweamusml don dftre we @1 |fds &
ferder gd or;
feafdene gRT Fged o= HHaTRAl @1 fFeEes vd o,

Yo o1 fReiRor ar afasg A qen Reafearey & 5oyl &
o™ & v e Frer zenfud e

favafdenay & HHaRAT &1 aRudr g &= & fH;
foeafdeney & &N HFar a1 o g1 faxdt ardier @1 ufehar;

e foift ggM DX,

G, BIEGRA, HSe], JREBR oI 31 YICHTET &1 HRAUH;

faeafdeney & HHaRal & 4 SR 917 T,

FT, Thel qAT TP BRI,

JAMUT R AT Bew bl Yded, qideror gorm ety ud
faeafaernera grT rgReTT;

fareafaemea wfteR a1 feamRal # fAfea wfaaal &1 e,
39 AR & o=id A1 g1, IR R S« |+l 31
iSCY

gk 4 a5

31

gorF URfIw 9 8 o 37 I d & Ry B89 & 30 oA &
3ER FATIURT & Yargaed H IRBR §RT I1T SIIU;
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2. 9IS gHI—"g WR Far a1 ifaRad gRfFH 99T 3k SuerRT (1)
¥ fafed aRfaad &1 Fenuq ar forea &3
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AR 39 g fagR 3 9IS @1 WOl |
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7. YEadl IU gRWIA H BN 91T & B} g N Gendufd 78 ar
sfaRed G 991 FodT € a1 9 fFRM & IR B9 & R
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Eﬂaf;
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o
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YHR TR T A BT iR gfhar & d8d yeed dre &1 ff 993
HeNRT, FRET a1 A B FhdT 2 |
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Su—s (1) # SfealRaa fAfdal # weem, fARva foy serar SIg S A6

3. e o1 T 32 favdfdeney & wiReiRal & 3u" W & o & Warad & forv fafem a9 &1
PR < & 3R | H e b AT 81 9 97 gRT FYfaa & g 1 &R fage, Al srerar
AT ERT AT <&l &Y T8 &1 |

R gell & ddy & 9ffd, srearesr siN faa9 9410 o 9ahd €, 9 9™l gemafe fQaver ik ufear
fou @ Tod € 3R 39 yaR, fAfde wfdd &1 Yo Te G JTaRAT BT BRI |

facha sma=

e &1 s 3 I oEEl el d “fleen Rrre Rafdaren” @ W 9 e w0 Res
freafdenera @1 Temu &1 faaR Fxar 2, s o1 de 6 favafderey @ faf= wfaqal sik gt
Bl fde ovar & | ds 9 Reafdardy & ganfaufy @1 yfier o1 Ffdc sxar & | @s 10 feafderey
% =1 wireRal oiR fRaIRal &1 Seora axar 2 | fwafdened e IR—ddg Ruem ik argee™
faeafaened g | favafdene fieel 3 fAf=T TRat =Roll & T[orEc IRMRE e IR $Ried U
BN 3R A= wRl & oy Riete ygrdl &1 IR @)as faeell # Riem gomell § @fddia ik G
SRl B QI | I§ Tho!, e iR Ioa Rrem & 919 GaRi &R vamell & JeH-—9ed & [y
MR 3R SRS A8ANT 8 -icdd Wi dva ool & foly WRkaq, urege, e s, whd
qca, Rrem Y ik A W & Bfad A g AfD IR JGeIRSG AFHTT BT HaATAT BT

IRY ¥ fwafderem 9 § w9, IsaN fAvdfdeney uR¥R, orefvis, e, Td dicl=l, Rl s,
faeell—110003 & &R & | fAwafdeney & daftre iR ywmafe e & oo™ & fou s
TRl AT S Wahar 2 | e wanad foeell Ree feafdeney (SIER) @R & RO A g
gferv AT gRT Ui PRI wUy &1 YRS iy uraams, SmTd vd erfore Favey &l a3
B G B B g, a8 202122 & SFAT qoie (@) F fFar ww B

s SIfaRad, U™ |41 qfA, Ta gabxaret, faeeli—110041 H 11.83 UdHe(47874.31 I Hiex) # fwafaenera
& Rt aReR &1 fmior fHar som | e vfi & forg S/ um | i a1 4 wd wae
G i woifadl) @ @ sifPmfEa @l Sl | ufoad gitardl gl g @), Rl ¢k
ARl o Fgfaa @ fog srgarta IR §9 100 BRI 31 Maedddr & |

39 Ao © forw smavas Sfaad oeRifd S e favmr, I o il WReR B goie |
ST HRIg ST |

IeedT A FHT T f@=a<or
et forer fratammes - faeett o % form Iope ureT arr foraaet s wferesht & 7o e % forg qafda s
T Rt Rl w3 wav a2 i e srergw, ager o AifT ¥ &t § Jar-ad o qar-ag et
T2 | forersw A § SoFwar F dw F w7 § FwtEa gem et v Reatwme i forar F o § et
AT F HTT FoddqT il T 8:

1. g Taeet argT & TreT 7 qurar Ft Tiaefier STaemom SiY areataswars & a1 dEa U grd gu fers aamy
FEATH, SATHLT ST AT 6 = 6T @IS HI T 6l QT | FH HI|

2. Tawett foreqss fersaferamer forerat, FaramT s, ST-9m=mat 37 Gr=rat & o arifyes fores A § 99 |aE
T HATHTAT FTARHT TF T T2 Forersh AT FTAHA T FEAT|

3. FrafemmerT w57 % RN & forw arasts T it IeFe [UrETT F TEGT T F Se9T  TIATHN Gl HAT H
AT FEAT

4. T UF Tg-Tauas At FF & T § FH HAT AT ATHT RAUTERT (VAT T2 AT T =g 9087, Tireqsh,

wrar-foar, gerrerss, S Ao i arEdy AerrEEat) v w5 wrdwat & Rttt F arerw ¥ uE "qare § vE
AT ATAT &

5. FaaTe § forersh AT staeargi a7 q¥ forear T % S § 21 =€ F gad # wrea f g forar if (maddh)

2020 Zor ¥ forers qATEY FT AF9TRAT ¥ USIST ¥ AT T gl FFreafaamer &1 g e forare it qamr o< grm,
Tt TASHT-2020 F oHATeT FT 479 § v gu frafammeas § us ag-fAwgs gfewor oft gom
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6. g e forersd daTY, SRy, wwor fAfery wras wrEwA, aEeTT o forar ¥ foru sfEeve s qee e
FIAFH T HATHRTA ATAATAT [AHTE T FHAT [HHTT FAFHT 3 STEATH FIA AT (AT ST THeAm 6 AW FHT
F7 Ao wam

U TS ferafaamerd % &9 # ot forere Eratemme it aearted SITaeT & T faF Fore oY q9Ew faerat i
gtererent & fAwTor # wag Mo o5 ool § fAfesr war ==on # spora=r srfse forares aamdy (Far 1) Fra gar
FAT S At =q< F forw afads anr SovhT &1 33T w4 feett § fOreqT Jormedt § =qixera ST Geqmrg eraaret v
FET HT TATH FT | 36 3297 % (o, frsafaamas qof femerdt 1 s s §3aaqrsi & €7 # ©A7iUd 37 910
TEAT ST TANT ST FTARAT FT AT HAT| TFedi § oo frere forem % forw syl Gfses s & areawa
RT3, TRTUA ST STEeT F33|

ferafammes faeett % forear fAemers & |19 qrEEry § FH F00 T 5T & Tleas xal & a1 UTFH 99gd deah
AR ey, arfen U forerss qam forw o weh St frgia o2 O avg & swatha g o sreme Y ST Renar i wwe
TG il TG TheAThT JAFTET &0 ST HITSAT FATEAT T AT qeaqeh A FTAFHHT FHT ATH ISTUT|

feoett foversr faratemmeT feeel & sty ges, sohr fRfagare o fF=r & ox FRetfaa & Fowsar Gewtea
T TT AT i ek ToF hl STedl I 2T HI:

* ST ATaT FT forar

» To=me, o, sraTSr fEET, Ao fovar F o5 EuT g
o FaAT freT s i farar

« foreay if3Y, T ST e

Tersafaramers it TATOAT &7 37 =FX00 § @7 ST FHaT gl TgaT A0 (A Fs FEFAT F o @ s @ w1 %
FIA & ATA-AT CErafEemers @veast S UE T wTERT i TITIAT U T shiwd HAT | THY A0 H R
FIHAFH F A e F4 % oy g

g fargme SUTIh IReTT AT ATH e HT TATH F2aT &

GRIEREENER)
- HAT 37
EERRGIRET
faeett
ECIED 2022
TS A, qi=E
DELHI LEGISLATIVE ASSEMBLY SECRETARIAT
NOTIFICATION
Delhi, the 3rd January, 2022
F. No. 21/9/Tr. Uni/2022/LAS-VII/Leg./0647.—The following is published for general Information:—
THE DELHI TEACHERS UNIVERSITY BILL-2022
(BILL No. 02 of 2022)
THE DELHI TEACHERS UNIVERSITY BILL-2022
A
BILL-2022
PRELIMINARY

An Act to establish and incorporate a teaching University at Delhi focused on teacher education, that will
promote professional preparation of pre-service and in-service teachers, research in education and extension activities in
the field of school education, to achieve excellence in teacher education and other relevant areas of education.
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BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi as follows:
1. Short title, extent and commencement

1. This Act may be called the Delhi Teachers University Act, 2022.

2. Tt extends to the whole of the National Capital Territory of Delhi.

3. This Act shall come into force on such date as the State Government may, by notification, appoint and different
dates may be appointed for different provisions of this Act.

2. Definitions
In this Act, unless the context otherwise requires,

1. “Government” means the Lieutenant Governor of National Capital Territory of Delhi appointed by the President of
India under Article 239 and Designated as such under Article 239 AA of the Constitution of India;

“Academic Council” means the Academic Council of the University;
“Academic Staff” means such categories of staff are as designated to be the academic staff of the University;

“Board of Management” means the Board of Management of the University;

R W N

“Campus” means the unit established or constituted by the University for making arrangements for instruction of
research, or both;

6. “Court” means Court of the University;

7. "Chancellor", "Vice-Chancellor" and "Pro Vice-Chancellor” mean, respectively, the Chancellor, the Vice-
Chancellor and the Pro Vice-Chancellor of the University;

8. "Delhi" means the National Capital Territory of Delhi;

9. "Division" means a division within a School of Studies of the University;
10. "Employee"” means any person appointed by the University;

11. "Finance Committee" means the Finance Committee of the University;
12. “Planning Board” means the academic planning board of the University;
13. "Registrar" means the Registrar of the University;

14. “School” means School of Studies of the University;

15. “Statutes", "Ordinances"” and "Regulations”, mean respectively, the Statutes, Ordinances and Regulations of the
University for the time being in force;

16. "University" means the Delhi Teachers University as incorporated under this Act; and

17. "University teachers"” means Professors, Associate Professors, Assistant Professors and such other persons as may
be appointed for imparting instruction or conducting research in the University, or in any college or institution
maintained by the University and are designated as teachers by the Statutes.

THE UNIVERSITY
3. Establishment and incorporation of the University

1. With effect from such date as the Government may, by notification in the Official Gazette, appoint, there shall be
established a University by the name of "Delhi Teachers University", comprising the Chancellor, the Vice-
Chancellor, the first members of the Court, the Board of Management, the Academic Council and Finance
Committee of the University and all such persons as may hereafter be appointed to such office or as members so
long as they continue to hold such office or membership;

2. The University shall be a body corporate with the name aforesaid having perpetual succession and a common seal
with power, subject to the provisions of this Act, to acquire, hold and dispose of property and to contract, and may
by the said name sue or be sued;

3. The University shall be engaged in teaching and research in emerging areas of teacher education with focus on
promoting multidisciplinary teaching and research to achieve excellence in teacher education, school education,
and connected fields.

4. Vision and Mission of the University

1. The University is envisioned to evolve as a centre for excellence in teacher preparation at both pre-service and in-
service stages across the school levels, and in the areas of education studies, leadership and policy. It will work
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towards bridging the gap between practice, research and policy in teacher preparation while constantly engaging
with the dynamic concept and realities of quality in education in the city of Delhi.

The University will consider its mission to address the issues of quality and equity in teacher and school education
in the NCT of Delhi, and prepare professional teachers and educators that are motivated, sensitive, knowledgeable
and skilled for working towards the goals of quality and equity in teacher and school education, and other relevant
areas. The University will consider its mission to address the issues of quality and equity in teacher education in the
NCT of Delhi, and prepare professional teachers and educators that are motivated, sensitive, knowledgeable and
skilled for working towards the goals of quality and equity in teacher and school education. It will focus on
integration of the professional teacher education and liberal education.

5. Objectives of the University

=)

10.

11.

12.

The Objectives of the University will be to:
Provide quality initial teacher preparation (pre-service) programmes across different school stages in Delhi;
Provide ongoing need based in-service programmes for practicing teachers of Delhi;

Enhance the individual and institutional capacities in the education system in Delhi by preparing change leaders for
various levels;

Conduct fundamental and applied research focusing on learning, curriculum, pedagogy, school leadership,
education policy and planning for Delhi;

Resource development in the areas of curriculum and pedagogy to meet the requirements of public school system
in the city;

Institute a culture of dialogue on education in Delhi by hosting sustained forums that bring together different
constituents of education;

Establish national and international collaboration networks for exchange of ideas and practices;

Function as an interface between schools, teachers and higher education.

. Powers and duties of the University

The University shall have the following powers, namely:

to provide for instruction in such branches of learning as the University may, from time to time, determine and to
make provisions for research and for the advancement and dissemination of knowledge and skills;

to grant, subject to such conditions as the University may determine, diplomas and certificates to, and confer
degrees and other academic distinctions on the basis of examinations, evaluation or any other method of testing, on
persons;

to confer honorary degrees or other distinctions;
to organize and to undertake extension services;

to create with the prior approval of the Government and institute professorships, associate professorships, assistant
professorships and other teaching and academic positions required by the University and to appoint persons to,
such and other academic and research positions;

to recognize persons as professors, associate professors or assistant professors and others as teachers of the
University;

to provide for the terms and conditions of service of teachers and other members of the academic or administrative
staff appointed by the University;

to appoint persons working in any other university or organization as teachers of the University for a specified
period;

to create Administrative, Ministerial and other posts in the University with the prior approval of the Government
and to make appointments thereto;

to co-operate or collaborate or associate with any other University, authority or institution of higher learning in
such manner and for such purpose as the University may determine;

to enable the co-operation, collaboration or association of persons working in any other institution, with persons
working in the University, for imparting instruction or supervising research, or both;

to build up a body of academia to perform academic functions, and to pay them remuneration in the manner
prescribed;
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13.

14.

15.
16.

17.

18.
19.
20.

21.
22.
23.
24.
25.
26.

27.

28.

29.

30.

31.
32.

33.

to establish, maintain colleges, campuses and such other centers of education, research, training and extension as
deemed appropriate by the University;

to set up central facilities like computer centre, instrumentation centre, central workshop, central library,
auditorium, etc.;

to set up curriculum development cells for different subjects;

to make provision for research and advisory services and, for that purpose, to enter into such arrangements with
other institutions or bodies as the University may deem necessary;

to determine standards for admission to the University which may include examination, evaluation or any other
method of selection;

to institute and award fellowships, scholarships, studentships, medals and prizes;
to prescribe, demand and receive payment of fees and other charges;

to supervise the residence of the students of the University and to make arrangements for promoting their health
and general welfare;

to make such special arrangements in respect of women students as the University may consider desirable;
to define the code of conduct of the students of the University;

to define the work, service conditions, and code of conduct of the employees of the University;

to develop and implement service rules for the employees;

to make arrangements for promoting the health and general welfare of the employees of the University;

to receive benefactions, donations and gifts from persons and to name after them such chairs, institutions,
buildings and the like as the University may determine, whose gift or donation to the University is worth such
amount as the University may decide;

to create a corpus fund for the University and transfer, in full or part, donations received from alumni, industries
and other national and international foundations, organizations as may be approved by the Board of Management
of the University and to decide the modalities for the utilization of such a corpus fund,

to acquire, hold, manage and dispose of any property, movable or immovable, including trust and endowment
properties for the purposes of the University except for the land acquired or building constructed with the
assistance of the Government, in which case prior approval of the Government shall be required;

to borrow, with the approval of the Government, on security of the property of the University, moneys for the
purposes of the University;

to assess the needs in terms of subjects, fields of specialization, levels of education and training of technical
manpower, both on short and long term basis, and to initiate necessary programmes to meet these needs;

to initiate measures to enlist the cooperation of the expert agencies to provide complementary facilities;

to prescribe a code of ethics, code of conduct and disciplinary rules for its employees and Code of Discipline for
the students; and

to do all such other acts and things as may be necessary or incidental to the exercise of all or any of the powers of
the University or necessary for or conducive to the attainment of all or any of the objects of the University.

7. The University open to all irrespective of sex, creed, class, caste, place of birth, religion or opinion

1.

The University shall be open to persons of all genders and race, creed, caste or class, and it shall not be lawful for
the University to, adopt or impose on any persons any test whatsoever of religious belief or profession or political
opinion in order to entitle them to be appointed as a teacher of the University or to hold any other office therein or
to be admitted as a student of the University, or to graduate, thereat, or to enjoy or exercise any privilege thereof.

Nothing in this section shall be deemed to prevent the University from making any special provision for the
appointment or admission of women or of person belonging to the weaker sections of the society, and in particular,
of persons belonging to the Scheduled Castes and the Scheduled Tribes.

Eighty five percent of the total seats shall be allocated for Delhi Students and the remaining fifteen percent seats for
the outside Delhi students or such other allocation as the Government may by notification in the official Gazette,
direct;

OFFICERS OF THE UNIVERSITY
8. Visitor of the University
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1.
2.

The President of the Republic of India shall be the Visitor of the University.

Any dispute arising between the University and any other University established by law in Delhi, may be referred
to the Visitor whose decision shall be final and binding on the parties.

9. Chancellor of the University

1.
2.
3.

10.

11.

The Lieutenant Governor of the National Capital Territory of Delhi shall be the Chancellor of the University.
The Chancellor shall, if present, preside over the convocation of the University for conferring degrees.

The Chancellor shall have the right to cause an inspection, to be made by such person or persons as he may direct,
of the University, a college maintained by the University, its buildings, laboratories and equipment, and also of the
examination, teaching and other work conducted or done by the University, and to cause an inquiry to be made in
the like manner in respect of any matter connected with the administration or finances of the University.

The Chancellor shall, in every case, give notice to the University of his intention to cause an inspection or inquiry
to be made and the University shall, on receipt of such notice, have the right to make such representation to the
Chancellor, as it may consider necessary, within such period as specified in the notice.

After considering the representation, if any, made by the University, the Chancellor may cause to be made such
inspection or inquiry as is referred to in sub-section (3).

In case, an inspection or inquiry has been caused to be made, by the Chancellor, the University shall be entitled to
appoint a representative who shall have the right to be present and be heard at such inspection or inquiry.

The Chancellor may address the Vice-Chancellor with reference to the result of such inspection or inquiry as is
referred to in sub-section (3) and the Vice-Chancellor shall communicate to the Board of Management the views of
the Chancellor with such advice as the Chancellor may be pleased to offer upon the action to be taken thereon.

The Board of Management shall communicate through the Vice-Chancellor to the Chancellor such action, if any, as
it proposes to take or has been taken by it upon the result of such inspection or inquiry.

In case, the Board of Management does not, within a reasonable time; take action to the satisfaction of the
Chancellor, the Chancellor may issue such directions as he may think fit and the Board of Management shall
comply with such directions.

Without prejudice to the foregoing provisions of this section, the Chancellor may, by order in writing, annul any
proceeding of the University which is not in conformity with this Act, the Statutes or the Ordinances. Provided that
before making any such order, the Chancellor shall call upon the University to show cause why such an order
should not be made and shall consider the cause shown, if any, within the time-limit specified by him.

The Chancellor shall have such other powers as may be prescribed.

10. Other Officers of the University

1.

2
3
4,
5
6

The following shall be the officers of the University:
the Vice-Chancellor;

the Pro-Vice-Chancellor;

the Deans;

the Registrars;

the Controller of Finance; and

such other Officers as may be declared Officer of the University by the Statutes to be the Officers of the University

11. Vice-Chancellor of the University

1.

The Vice-Chancellor shall be a scholar of eminence in teacher education, having teaching, research and
administrative experience in a Post Graduate Degree level institution of higher learning.

The Vice-Chancellor shall be appointed by the Chancellor, in such manner, for such terms and on such emoluments
and other conditions of service as may be prescribed.

The Vice-Chancellor shall be the principal academic and executive officer of the University and shall exercise
supervision and control over the affairs of the University and give effect to the decisions of all authorities of the
University.

The Vice-Chancellor may, if he/she/other is of the opinion that immediate action is necessary on any matter,
exercise any power conferred on any authority of the University by or under this Act and shall report to such
authority the action taken by her/him/other on such matter:
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5.

12.

13.

14.

15.

16.

17.

18.

19.

i.  Provided that if the authority concerned is of the opinion that such action ought not to have been taken, it may
refer the matter to the Chancellor whose decision thereon shall be final:

ii. Provided further that any person in the service of the University who is aggrieved by the action taken by the
Vice-Chancellor under this sub-section shall have the right to appeal against such action to the Board of
Management within ninety days from the date on which such action is communicated to him and thereupon the
Board of Management may confirm, modify or reverse the action taken by the Vice-Chancellor.

The Vice-Chancellor shall exercise such other powers and perform such other functions as may be prescribed by
the Statutes and the Ordinances, and Regulatory bodies.

Pro-Vice-Chancellor of the University

Every Pro-Vice-Chancellor shall be appointed in such manner, on such emoluments and other conditions of
service, and shall exercise such powers and perform such functions, as may be prescribed.

Deans of Schools

Every Dean shall be appointed in such manner and shall exercise such powers and perform such duties as may be
prescribed.

“Registrar” means the Registrar of the University

1. Every Registrar shall be appointed in such manner, on such emoluments and other conditions of service, and
shall exercise such powers and perform such functions as may be prescribed.

2. A Registrar empowered by the Board of Management shall have the power to enter into, and sign agreements
and authenticate records on behalf of the University.

Controller of Examinations

The Controller of Examination shall be appointed in such manner, on such emoluments and other conditions of
service and shall exercise such powers and perform such duties as may be prescribed.

Controller of Finance

The Controller of Finance shall be appointed in such manner, on such emoluments and other conditions of
service and shall exercise such powers and perform such duties as may be prescribed.

Appointment, powers and duties of the Officers of the University

The manner of appointment, emoluments, powers and duties of the other officers of the University shall be such as
may be prescribed by the Ordinances and Statutes of the University.

AUTHORITIES

Authorities of the University

The following shall be the authorities of the University:

1. The Court;
2. The Board of Management;
3.  The Academic Council;
4.  The Planning Board;
5 The Finance Committee; and
6.  Such other authorities as may be declared by the Statutes to be the authorities of the University.
Court

The Court of the University shall consist of the following persons:-

i.  Chancellor;
ii.  Vice-Chancellor;
iii.  Five eminent persons in teacher education and cognate areas, nominated by the Government;
iv.  Principal Secretary or Secretary (Finance) to Government ex-officio;

v.  Principal Secretary or Secretary (Higher Education) to Government ex-officio;

vi.  Principal Secretary or Secretary (School Education) to Government ex-officio;
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Vii.

Viii.

iii.

iv.

A representative of the University Grants Commission;

A representative of the National Council for Teacher Education or the national regulatory body for teacher
education as may be instituted by the Central Government;

A representative of the State Council of Educational Research and Training;
Two Deans of the Schools by seniority;

Registrar of the University.

The term of office of the nominated members of the Court, other than ex-officio members, shall be three years.

Where a person has become a member of the Court by reason of the office or appointment he holds, his
membership shall terminate when he ceases to hold that office or appointment.

A member of the Court shall cease to be a member if she/he resigns or becomes of unsound mind, or becomes
insolvent or is convicted of a criminal offence involving moral turpitude. A member, other than the Vice-
Chancellor, shall also cease to be a member if she/he accepts a full time appointment in the University; or if
she/he not being an ex-officio member fails to attend three consecutive meetings of the Court without the leave
of the Chancellor.

A member of the Court other than an ex-officio member may resign her/his office by a letter addressed to the
Chancellor and such resignation shall take effect as soon as it has been accepted by him.

Any vacancy in the Court shall be filled by nomination by the respective nominating authority and on expiry of
the period of the vacancy; such nomination shall cease to be effective.

20. Powers, functions and meeting of the Court

1. Subject to the provisions of this Act, the Court shall review, from time to time, the broad policies and programmes
of the University and suggest measures for the improvement and development of the University, the Court shall
also have the following other powers and functions, namely:-

i

Vi.

to consider and pass resolution on the annual report and the annual accounts of the University and the report of
its auditors on such accounts;

to advise the Chancellor in respect of any matter which may be referred to it for advice;

to perform such other functions as may be prescribed.

The Court shall meet at least once in a year. An annual meeting of the Court shall be held on the date to be
fixed by the Board of Management, unless some other date has been fixed by the Court in respect of any year
and meeting of the Court shall be presided over by the Chancellor when he is present;

The Annual Report of the University during the previous year, together with annual accounts, the balance sheet
as audited, shall be presented by the Vice-Chancellor to the Court at its annual meeting.

Meeting of the Court shall be called by the Chancellor or by the Vice-Chancellor either on his own or at the
request of not less than half the members of the Court;

For every meeting of the Court, normally fifteen days notice shall be given;
One-third of the members existing on the rolls of the Court shall form the quorum;

Each member shall have one vote and if there be equality of votes on any question to be determined by the
Court, the person presiding over the meeting shall, in addition, have a casting vote;

In case of difference of opinion among the members, the opinion of the majority shall prevail; and

If urgent action by the Court becomes necessary, the Vice-Chancellor may permit the business to be transacted
by circulation of papers to the members of the Court. The action so proposed to be taken shall not be taken
unless agreed to by a majority of members of the Court. The action so taken shall be forthwith intimated to all
the members of the Court. In case the authority concerned fails to take a decision the matter shall be referred to
the Chancellor, whose decision shall be final.
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21.

iil.

iv.

Vi.
vii.

Viii.

Powers, functions and meetings of the Board of Management

The Board of Management shall be the principal executive body of the University and, as such, shall have all
powers necessary to administer the University subject to the provisions of this Act and the Statutes made there
under, and may make ordinances and regulations for that purpose and also with respect to matters provided
hereunder.

The Board of Management shall consist of the following persons, namely:-
The Vice-Chancellor of the University;
Three eminent persons in education, teacher education and cognate discipline, nominated by the Government;
Two Deans of the University nominated by the Vice-Chancellor on rotation as per seniority;

One Professor, one Associate Professor and one Assistant Professor of the University nominated by the Vice-
Chancellor on rotation as per seniority;

A representative from a teacher education department of a university, nominated by the Government;
Principal Secretary (Finance) to the Government or his nominee;

Principal Secretary or Secretary (Higher Education) to the Government ex-officio;

Principal Secretary or Secretary (School Education) to the Government ex-officio;

such other member or members as may be prescribed by the Statutes.

Where a person has become a member of the Board of Management by reason of the office or appointment he
holds, his membership shall terminate when he ceases to hold that office or appointment.

The term of office of the nominated members of the Board of Management other than ex-officio members shall be
three years.

A member of the Board of Management shall cease to be a member, if she/he resigns or becomes of unsound mind,
or becomes insolvent or is convicted of a criminal offence involving moral turpitude. A member, other than a Vice-
Chancellor, Professor or Dean, shall also cease to be a member if she/he accepts a full time appointment in the
University; or if she/he not being an ex-officio member fails to attend three consecutive meetings of the Board of
Management without the leave of the Vice-Chancellor.

A member of the Board of Management other than ex-officio member may resign her/his office by a letter
addressed to the Vice- Chancellor and such resignation shall take effect, as soon as it has been accepted by him.

Any vacancy in the Board of Management shall be filled by nomination by the respective nominating authority and
on expiry of the period of the vacancy; such nomination shall cease to be effective.

22. Powers, functions and meetings of the Board of Management

1.

1il.

The Board of Management shall be the principal executive authority of the University and, as such, shall have all
powers necessary to administer the University subject to the provisions of this Act and the Statutes made
thereunder; and may make ordinances and regulations for that purpose and also with respect to matters provided
hereunder.

The Board of Management shall have the following powers and functions, namely:
to appoint the Registrar of the University on the recommendations of the Selection Committee constituted for
that purpose;
to present to the Court at its annual meeting:
a. annual report of the University; and
b. annual accounts;

to manage and regulate the finances, accounts, investments, properties, business and all other administrative
affairs of the University and for that purpose, constitute committees and delegate the powers to such
committees or such officers of the University as it may deem fit;

to invest any money belonging to the University, including any unapplied income, in such stock, funds, shares
or securities as it may, from time to time, think fit, or in the purchase of immovable property in India, with the
like power of varying such investments from time to time except land acquired or buildings constructed with
the assistance of the Government, in which cases the prior approval of the Government shall be required;

to enter into, vary, carryout and cancel contracts on behalf of the University and for that purpose to appoint
such officers as it may think fit;
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viii.

Vi.

Vii.

Xi.

Xil.

Vi.

Vil.

to provide the buildings, premises, furniture and apparatus and other means needed for carrying on the work of
the University;

to entertain, adjudicate upon, and if it thinks fit, to redress any grievances of the officers, the teachers, the
students and the employees of the University;

to create institute and appoint persons to academic as well as other posts in the institute and determine salary
structure and terms and conditions of different cadres of employees. Provided that the prior approval of
Government shall be taken to create posts, determine their salary structure and terms and conditions of
different cadres of employees;

to appoint persons in teaching, administrative and ministerial posts;

to appoint examiners and moderators, and if necessary to remove them and to fix their fees, emoluments and
travelling and other allowances, after consulting the Academic Council,

to select a common seal for the University;

to exercise such other powers and to perform such other duties as may be considered necessary or imposed on
it by or under this Act.

The Board of Management shall meet at least once in three months and not less than fifteen days' notice shall
be given for such meetings.

The meetings of the Board of Management shall be called by the Registrar under instructions of the Vice-
Chancellor or at the request of not less than five members of the Board of Management.

One-third of the members of the Board of Management shall form the quorum at any meeting.
In case of difference of opinion among the members, the opinion of the majority shall prevail.

Each member of the Board of Management shall have one vote and if there be equality of votes on any
question to be determined by the Board of Management, the Chairman of the Board of Management or, as the
case may be, the member presiding over that meeting shall, in addition, have a casting vote.

Every meeting of the Board of Management shall be presided over by the Vice-Chancellor and in his absence
by a member chosen by the members present.

If urgent action by the Board of Management becomes necessary, the Vice-Chancellor may permit the business
to be transacted by circulation of papers to the members of the Board of Management. The action so proposed
to be taken shall not be taken unless agreed to by a majority of members of the Board of Management. The
action so taken shall be forthwith intimated to all the members of the Board of Management. In case the
authority concerned fails to take a decision, the matter shall be referred to the Chancellor, whose decision shall
be final.

23. Academic Council

L.

V1.

Vii.

The Academic Council shall be the principal academic body of the University and shall, subject to the provisions of
this Act, the Statutes and the Ordinances, have the control and regulation of, and be responsible for, the
maintenance of standards of instruction, education, research and examination within the University and shall
exercise such other powers and perform such other duties as may be conferred or imposed upon it by the Statutes.

The Academic Council shall have the right to advise the Board of Management on all academic matters.
The Academic Council shall consist of the following persons, namely :-
the Vice-Chancellor who shall be the Chairperson;

three persons from amongst teacher educators or educationists of repute or who are not in the service of the
University, and nominated by the Government;

a nominee of the University Grants Commission or its successor;

a nominee of the National Council for Teacher Education or the regulatory body as may be instituted by the
Central Government

all Heads of the Schools;
Controller of examinations;

three members of the teaching staff, one each respectively representing the professor, associate and assistant
professors nominated by the Vice-Chancellor on rotation as per seniority;
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viii. such other members as may be prescribed by the Statutes.

4.  The term of the members of the Academic Council, other than ex-officio members, shall be three years.

24. Powers, functions and meetings of the Academic Council.

1.  Subject to the provisions of this Act, Statutes, Ordinances and Regulations and overall supervision of the Board of
Management, the Academic Council shall manage the Academic affairs and matters in the University and in
particular shall have the following powers and functions, namely:

i. to report on any matter referred or delegated to it by the Board of Management;

ii. to make recommendations to the Board of Management with regard to the creation, abolition or classification of

teaching posts in the University and the emoluments payable and the duties attached thereto;

iii. to formulate and modify or revise schemes for the organization of the Division and to assign to such Divisions their
respective subjects and also to report to the Board of Management as to the expediency of the abolition or sub-
division of any Division or the combination of one Division with another;

iv. to recommend arrangements for the instruction and examination of persons other than those enrolled in the
University;

v. to promote research within the University and to require from time to time, reports on such research;

vi. to consider proposals submitted by the faculties;

vii. to lay down policies for admissions to the University;

viii. to recognise diplomas and degrees of other Universities and Institutions and to determine their equivalence in
relation to the certificates, diplomas and degrees of the Universities;

ix. to fix, subject to any conditions accepted by the Board, the time, mode and conditions of the competition for
Fellowships, Scholarships and other prizes and to recommend for award of the same;

Xx. to make recommendations to the Board of Management with regard to the appointment of examiners and, if

necessary, their removal and fixation of their fees, emoluments and travelling and other expenses;

xi. to recommend arrangements for the conduct of examinations and the dates for holding them;

xii. to declare or review the result of the various examinations or to appoint committees or officers to do so, and to
make recommendations regarding the conferment or grant of degrees, honours, diplomas, licences, titles and marks
of honour;

xiii. to recommend stipends, scholarships, medals and prizes and to make other awards in accordance with the
regulations and such other conditions as may be attached to the awards, these recommendation may be
implemented by the University only with the prior approval of the Government if the expenditure in this regard is
to be met from Government Grant in Aid;

xiv. to approve the syllabus for the prescribed courses of study and to approve or revise lists of prescribed or
recommended text books and to publish the same;

xv. to approve such forms and registers as are, from time to time, required by the ordinances and regulations;

xvi. to formulate, from time to time, the desired standards of education to be adhered in drawing up the curriculum and
syllabi for being taught in the University;

xvii. to perform, in relation to academic matters, all such duties and to do all such acts as may be necessary for the
proper carrying out of the provisions of this Act and the ordinances and regulations made there under.

i.  The Academic Council shall meet as often as may be necessary, but not less than three times, during an academic

year.

ii.  One-third of the existing members of the Academic Council shall form the quorum for a meeting of the Academic

Council.
iii.  In case of difference of opinion among the members, the opinion of the majority shall prevail.
iv.  Each member of the Academic Council, including the Chairperson of the Academic Council, shall have one vote

and if there be an equality of votes on any question to be determined by the Academic Council, the Chairperson of
the Academic Council, or, as the case may be, the member presiding over that meeting, shall in addition, have a
casting vote.
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vi.

Every meeting of the Academic Council shall be presided over by the Vice-Chancellor and in his absence by a
member chosen in the meeting to preside on the occasion.

If urgent action by the Academic Council becomes necessary, the Chairperson of the Academic Council may permit
the business to be transacted by circulation of papers to the members of the Academic Council. The action proposed
to be taken shall not be taken unless agreed to, by a majority of the members of the Academic Council. The action so
taken shall forthwith be intimated to all the members of the Academic Council. In case the authority concerned fails

to take a decision, the matter shall be referred to the Chancellor, whose decision shall be final.

25. The Finance Committee

1.

ii.
iii.

iv.

V1.

Vii.

2.

3.

il.

iil.

V1.

There shall be a Finance Committee constituted by the Board of Management consisting of the following:
The Vice-Chancellor-Chairman;
The Principal Secretary (Finance) to Government or his nominee;
The Principal Secretary or Secretary (Technical Education) to Government ex-officio;

Two other members nominated by the Board of Management from amongst its members, of whom at least one
should not be an employee of the University;

The Registrar of the University;
Controller of Finance will be the member Secretary;

Such other members as may be prescribed by the Statutes.

The members of the Finance Committee other than the Vice-Chancellor, shall hold office so long as they continue
as members of the Board of Management.

The functions and duties of the Finance Committee shall be as follows :-

to examine and scrutinize the annual budget of the University and to make recommendations on financial
matters to the Board of Management;

to consider proposals for new expenditure and to make recommendations to the Board of Management;

all proposals relating to revision of grades, up gradation of the pay-scales and those items which are not
included in the budget, shall be examined by the Finance Committee before they are considered by the Board
of Management;

to consider the annual accounts and the financial estimates of the University, prepared by the Controller of
Finance and laid before the Finance Committee for approval and thereafter submitted to the Board of
Management;

the Finance Committee shall fix the limits for the total recurring and non-recurring expenditure for the year,
based on income and resources of the University, and no expenditure shall be incurred by the University in
excess of the limits so fixed, without the approval of the Finance Committee;

to give its views and to make recommendations to the Board of Management on any financial question
affecting the University either on its own initiative or on reference from the Board of Management or the Vice-
Chancellor.

The Finance Committee shall meet, at least, four times in a year. Three members of the Finance Committee shall
form the quorum at any meeting.

The Vice-Chancellor shall preside over the meetings of the Finance Committee, and in his absence, a member
elected at the meeting shall preside. In case of difference of opinion among the members, the opinion of the
majority of the members present shall prevail.

26. Schools and Divisions

1.

There shall be such a number of Schools of Studies and research and Divisions as the University may determine
from time to time.

The constitution, powers and functions of a School and Divisions shall be such as may be prescribed by the
statutes.

Every School will consist of such Divisions as may be assigned to it by the Ordinances;

Each School will have a Dean who will be the senior most faculty from the constituent Divisions by rotation;
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5. Each Division shall consist of the following members, namely:- (I) faculty members of the Division; (II) persons
conducting research in the Division; (lii) Division Head; (iv) Honorary Professors, if any, attached to the Division;
and (v) such other persons as may be members of the Division in accordance with the provisions of the
Ordinances.

27. Planning Board

1. There shall be constituted a Planning Board of the University to be the principal planning body of the University
and shall also be responsible for monitoring the development of the University.

2. The constitution of the Planning Board, the term of office of its members and its powers and functions shall be such
as may be prescribed.

28. Other authorities

The constitution, powers and functions of the other authorities which may be declared by the Statutes to be the
authorities of the University, shall be such as may be prescribed.

29. Board of Studies

1. Every School shall have a Board of Studies and the members of the first School Board shall be nominated for a
period of three years by the Academic Council.

2. The conduct of the meetings of a Board of Studies and the quorum required for such meetings shall be prescribed
by the Ordinances

3. Subject to the overall supervision of the Academic Council, the Functions of a Board of Studies shall be to approve
subjects for various degrees and other requirements of research degrees and to recommend to the concerned Boards
of Studies in the manner prescribed by the Ordinances-

i.  programmes and courses of studies and

ii.  measures for the improvement of the standard of teaching and research

Provided that the above functions of a Board of Studies shall, during the period of three years immediately after the
commencement this Act be performed by the School.

STATUTES, ORDINANCES, RULES AND REGULATIONS
30. Statutes
1. Subject to the provisions of this Act, the statutes may provide for all or any of the following matters, namely:

2. the constitution, powers and functions of the authorities and other bodies of the University, as may be found
necessary to be constituted from time to time;

3. the selection and continuance in office of the members of the authorities and bodies of the University, the filling
up of vacancies of members and all other matters relating thereto which the University may deem necessary or
desirable to provide;

4.  the manner of appointment of the officers of the University, terms and conditions of their service, their powers and
duties and emoluments;

5. the manner of appointment of the teachers of the University, other academic staff, the other employees and their
emolument;

6. the manner of appointment of teachers and other academic staff working in any other University for a specified
period for undertaking a joint project, their terms and conditions of service and emoluments;

7.  the terms and conditions of service of the teachers and other members of the academic staff appointed by the
University;

8. the terms and conditions of other employees appointed by the University;

9.  the constitution of the pension or the provident fund and the establishment of and insurance scheme for the benefit
of the employees of the University;

10. the principles governing the seniority of employees of the University;
11. the procedure for any appeal by an employee or a student of the University;
12.  conferment of honorary degrees;

13. institution of fellowships, scholarships, studentships, medals, prizes and other incentives;
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14.
15.
16.

17.
18.

31
1.

32
1.

maintenance of discipline among the employees of the University;
establishment of chairs, schools of studies and departments;

management, supervision and inspection of colleges and institutions established and/or maintained by the
University;

the delegation of powers vested in the authorities or the officers of the University;
all other matters which, by or under this Act, are to be, or may be, provided for by the statutes.
. Statutes how made

The first Statutes shall be those made by the Government with the prior approval of the Chancellor within thirty
days of the commencement of this Act.

The Board of Management may, from time to time, make new or additional Statutes or may amend or repeal the
statutes referred to in sub-section (1):

Provided that the Board of Management shall not make, amend or repeal any Statutes affecting the status, powers
or constitution of any authority of the University until such authority has been given a reasonable opportunity of
expressing its opinion in writing on the proposed change and any opinion so expressed within the time specified by
the Board of Management has been considered by the Board of Management.

Every new Statute or addition to the Statutes or any amendment or repeal thereof shall require the approval of the
Chancellor, who may assent thereto or withhold his/her assent or remit it to the Board of Management for
reconsideration in the light of the observations, if any, made by him/her.

A new Statute or a Statute amending or repealing an existing Statute shall not be valid unless it has received the
assent of the Chancellor, who will take into consideration the views of the concerned department while deciding the
matter:

Provided that if the Chancellor does not convey his decision within ninety days of the reference received by
him/her, it shall be deemed that the Chancellor has given his assent to the proposal.

Notwithstanding anything contained in the foregoing subsections, the Chancellor may make new or additional
Statutes or amend or repeal the Statutes referred to in sub-section (1), during the period of three years immediately
after the commencement of this Act.

. Ordinances

Subject to the provisions of this Act and the Statutes, the Ordinances may provide for all or any of the following
matters, namely:-

1. the admission of students, the courses of study and the fees therefor, the qualifications pertaining to the award
of degrees, diplomas, certificates and other academic distinctions, the conditions for the grant of fellowships
and awards and the like;

il. the conduct of examinations, including the terms and conditions of office and appointment of examiners;

1il. the conditions of residence of students and their general discipline;

iv. the management of colleges and institutions maintained by the University;

v. the procedures for the settlement of disputes between the employees and the University, or between the

students and the University;

Vi. the procedures for the settlement of disputes between the employees or students;
Vii. the procedure for any appeal by an aggrieved employee or a student;
viii. maintenance of discipline among the students of the University;
iX. regulation of the conduct and duties of the employees of the University and regulation of the conduct of the

2.

students of the University;

X. the categories of misconduct for which action may be taken under this Act or the Statutes or the Ordinances;
XI. any other matter which, by or under this Act or the Statutes, is to be, or may be, provided for by the
Ordinances.

The first Ordinances shall be made by the Vice-Chancellor with the prior approval of the Government and the
Ordinances so made may be amended, repealed or added to, at any time by the Board of Management in such
manner as may be prescribed.
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33. Regulations

The authorities of the University may make regulations consistent with this Act, the Statutes and the Ordinances,
in the manner prescribed by the Statutes for the conduct of their own business and that of the committees, if any,
appointed by them and not provided for by this Act, the Statutes or the Ordinances.

HONORARY DEGREES AND CONVOCATIONS
34. Honorary degree

1. The Executive Council may, on the recommendation of the Academic Council and by a resolution passed by a
majority of not less than two-thirds of the members present and voting. make proposals to the visitor for the
conferment of honorary degrees: Provided that in case of emergency, the Executive Council may, on its own
motion, make such proposals.

2. The Executive Council may, by a resolution passed by a majority of not less than two-thirds of the members
present and voting, withdraw, with the previous sanction of the Visitor, any honorary degree conferred by the
University

35. Convocation

Convocations of the University for the conferring of degrees or for other purposes shall be held in such manner as
may be prescribed by the Ordinances.

UNIVERSITY FUNDS, ACCOUNTS AND AUDIT
36. Annual Accounts and Audit

1. The annual accounts and the balance sheet of the University shall be prepared under the direction of the Board of
Management and shall, at least, once every year at intervals of not more than fifteen months, be audited by the
Comptroller and Auditor General of India or such person or persons as he may authorize in this behalf;

2. A copy of the annual accounts together with the audit report shall be submitted to the Chancellor and the Court
along with the observations, if any, of the Board of Management;

3. Any observation made by the Court on the annual account shall be brought to the notice of the Board of
Management and the action taken on these observations shall be brought to the notice of the Court and the
Chancellor within the time period specified by the Court;

4. A copy of the annual accounts together with the audit report as submitted to the Chancellor, shall also be submitted
to the Government, which shall, as soon as may be, cause the same to be laid before the Legislative Assembly of
Delhi.

37. Annual Report

1. The annual report of the University shall be prepared under the directions of the Board of Management which shall
include, among other matters, the steps taken by the University towards the fulfillment of its objects.

2. The annual report so prepared shall be submitted to the Chancellor within six months from the date of completion
of the academic year.

3. A copy of the annual report, as prepared under sub-section (1), shall also be submitted to the Government which
shall, as soon as may be, cause the same to be laid before the Legislative Assembly of Delhi.

TRANSITORY PROVISIONS
38. Transitory powers of the first Vice-Chancellor
Notwithstanding anything contained in this Act and the Statutes-

1. the first Vice-Chancellor, the first Registrars and the Controller of Finance shall be appointed by the Chancellor
and they shall be governed by the terms and conditions of service specified by the Statutes;

2. the first Court and the first Board of Management shall be nominated by the Chancellor and shall hold office for a
term of three years.

MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 31 (1) will empower the first Statutes which shall be those made by the Government with the prior
approval of the Chancellor within thirty days of the commencement of this Act.

Clause 31 (2) will empower the Board of Management to make new or additional Statutes from time to time,
or may amend or repeal the statutes referred to in sub section (1).
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Clause 32 of the Bill empowers the authorities of the University to make Regulations for the conduct of their
own business and that of the Committee, if any, appointed by them and not provided for by the Bill, the Statues, or
the Ordinance.

The matters in respect to which Statues, Ordinance and Regulations may be made are matters of administrative
detail and procedure and, as such, the delegation of legislative power is of a normal character.

FINANCIAL MEMORANDUM

Clause 3 of the Bill contemplates the establishment of a Teaching University by the name of Delhi Teachers
University. Clause 6 of the Bill specifies the various powers and duties of the University. Clause 9 specifies the
role of the Chancellor of the University. Clause 10 specifies the other authorities and officers of the University. The
University will be non-affiliating teaching and Research University. The University will provide quality initial
teacher preparation programmes across different school stages in Delhi and enhance the individual and institutional
capacities in the education system in Delhi by preparing change leaders for various levels. It will conduct
fundamental and applied research focusing on learning, curriculum, pedagogy, school leadership, education policy
and planning for Delhi by establishing national and international collaboration networks for exchange of ideas and
practices between school, teacher and higher education.

Initially University will function from the premises of SES, AUD Campus, Ali Ganj, B.K. Dutt Colony, Lodhi
Road, Delhi-110003. It can be renovated to run the Academic Wing and Administrative Wing of the University.
Since the proposed Delhi Teachers University (DTU) is at conceptualization stage, an initial financial provision of
Rs. 5 Cr. has been made by the department in BE-2021-22 for meeting the requirement of infrastructural and
academic arrangement.

Further, permanent campus of University will be constructed at gram sabha land village Bakkerwala, Delhi-110041
admeasuring 11.83 acres (47874.31 sq.mt.). More land will be acquired from DDA / Gram Sabha land or from
Land & Building Department (land owning agencies). Estimated amount of Rs. 100 Cr. per annum is required for
providing infrastructure facilities, appointment of teachers and staff.

Appropriate funds required for this project will be provided in the budget of the Department of Higher Education,
GNCTD.

Statement of Objects and Reasons

The Delhi Teachers University - a public university dedicated to preparing excellent quality teachers and educators for
Delhi State. The university will evolve as a centre for excellence in teacher preparation at both pre-service and in-
service stages across the school levels and in the areas of education studies, leadership and policy. The Delhi Teachers
University has been envisioned with the following sharply defined goals in the field of education:

1. It will work towards bridging the gap between practice, research and policy in teacher preparation while
constantly engaging with the dynamic concept and realities of quality in education in the city of Delhi.

2. The Delhi Teacher University will offer all levels of teacher preparation programmes, ranging from initial
teacher preparation to graduate and in-service programmes for practicing teachers, department heads, vice-
principals and principals.

3. The University will consolidate the range of efforts while aiming at provisioning excellent quality of public
education for the people of the state.

4. Tt will operate as a multidisciplinary academic centre that brings together varied stakeholders (practicing and
aspiring teachers, teacher educators, parents, administrators, policy planners and content developers) in a
dialogue through a range of programmes and activities.

5. At present, teacher preparation is in the centre of the education policy space internationally. India’s National
Education Policy (NEP) 2020 in a similar context emphasises the need and agenda for teacher preparation in
the country. University will have clear focus on teacher preparation however in keeping mandate of NEP-2020
the university will have a multidisciplinary approach.

6. It will offer initial teacher preparation, programmes, stage specific graduate programmes, doctoral and post
doctoral programmes for research and education and in-service professional development and capacity
building programmes and practicing teachers and schools leaders.

The proposed establishment of Delhi Teacher University as a State University shall help in building a highly skilled and
professional teachers and educators. It will provide quality initial teacher preparation (pre-service) programmes across
different school stages in Delhi and will educate the individual and institutional capacities in the education system in
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Delhi by preparing change leaders for various levels. To this end, the University shall establish and maintain full-
fledged schools as flexible organising structures that will house the Divisions and Programmes. The Divisions in the
Schools will develop courses, teach and conduct research in different areas relevant for teacher education.

The University will work in partnership with Delhi’s Directorate of Education and develop a strong network with the
public schools of the state, to prepare teachers who are thoroughly grounded in theory and have a contextualised
understanding of practice. It will leverage its networks and programmes on technological infrastructure and media
resources.

The Delhi Teacher University will fulfill the needs of the state by considering the local context of Delhi and its
diversities and by focusing on developing specialisation in:

o English language education

e School subject areas of science, mathematics, social science, language education
e Art education and physical education

e  Education policy, planning and leadership

The establishment of the university can be seen through two phases. The first phase could focus on establishing the
University structures and one core flagship programme along with initiating research and development work for the
other programmes. The second phase may comprise of expansion around the flagship programme.

This Bill seeks to achieve the aforesaid objectives.

(MANISH SISODIA)
Deputy Chief Minister &
Minister of Higher Education
Delhi
Dated the 2022

RAJ KUMAR, Secy.
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